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IN THE CENTRAL ADMINISTRATIVE TRISUNAL 	HYDERABAD BENCH 

AT HYDERABAD C 

p 

O.R. 497/93. 

U. Rangansyakulu 

Vs 

Union of India, 
Oimning SC Rly, rcp;by 	 - 
its Divisronal 'Railway manager, 
Vijayawada. 

Presiding Officer, Laboir Court, 
auntur. 

ot. or Decision 

Applicant. 

Respondents. 

Counsel for the Applicant 

Counsel for the Respondents 

Nr. M.Lakshmana (lurthy 

Mr. C.S.Sanghi, SC For Rly 

COR API: 

THE HON'SLE SIPI A.R. CORTHI 	MEMBER (ADMN.) 

— — — 

ORDER 

As per Hon'ble Shri R.B. Corthi, Member (Acimn.) 

None for the applicant, 	gOn the past 

several occasions none appeared for thc aPPlicant)  

even when the case was listed for dismjssal4t t1t1i,c ,L 

Mg obvious that the applicant is no longer interested 

inipressing this OA. The OA is therefore dismissed 

?&' default. 

(1 
(A.g. Go't'thi 
Member ( Admn. 

Dated 	The 14th August 1995. 
(Dictated in Open Court) 
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IN THE CENTRAL ADMINISTRTIVE TRIBUNAL HYDE RABD BENCH AT HYDERABD. 

HON'BLE MR. A.B. GORTHI, ADMIMIsTR 
TIVE MEMBER. 

HON'RLE MR. 

YUDICIAL MEMEp. 

Offt/JUDGEEj: 

DATED 	 . 1995. 

Li 

M. 

497/q1-  
O.A.NO; 

ADMITED AND INTERIM D1RECTIO\TS ISSIT;). 

- 	ALLOw 

DISPOSE OF WITH DIRECTICITS 

DISMI:S - 

DISMISSED AS WITrpA 

MISSD FOR DEAULT. 

ORtED REJECTED 

-• 	 10 ORDER' AS TO COSTS. 	• 
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